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jr, this ap1ication 	ade under 

Thctiou 22(f) of the Administrative 

Tribunals Act or 1975 ('the Act') 

the applicant has Sought for a 

review of our order eadc on 213th 

ctoher,1P3n in Application 'To. 

134 of l9. 

. 	In 	Aeplication o.13 	of 

lT the 	apr)licant 	had snuht 	for 

-mre than 	one relief. 	After hearing 

the learned 	counsel 	for the 	appli- 

cant an' 	the 	resuonrhmtS we dicta- 

te our 	or-l(,,r 	in 	the arsence 	of 

hot siHes 	noticing 	the sub: issionS 

crn 'efore 	';s. 	•t 	the hearing 

of 	the nain 	application the 	ground 

that is 	now 	urged 	naoiely 	that 

the applicant's 	seniority must 	also 

be r stnred 	Vis-O-V1S r)tbers 	ces 



not ured for rjch reason 

we 	did 	not 	exa;ine that 	grievance 

and 	did 	not 	record our 	finding. 

hen 	the 	applicant 	had 	not 	urged 

the 	ground 	that 	is now 	urged 	in 

this 	aeplication 	he cannot 	justi- 

fiably 	ask 	us 	to 	review 	our 	order 

wade 	on 	-V-l9. e 	see 	no 

- error 	apparent 	on the 	face 	of 

the 	record 	to 	justify the 	adwission 

of 	this 	eplication or 	recall 	the 

earlier 	order 	:.ar!e and 	rehaar 
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the wain anolication. e, therefore 

reject 	this Emplication at the is- 

sion 	stage 	rit-out rotice 	to the 

respondents. 
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